o

wg@ Alfidavit 1o be Furnished by the cansiidate alongwith MNuemination Paper
g ~ Before the Retvvaing Officer
For cleetiom tn... veenenns ofname of the Housey
FromAa- iﬁlﬂq f.sx;.}....... Coastituency( Name of tie (rastitin g )

o dal MHQHW cndgueh: sripte of, . et '—;r;lﬂ:\ﬂ.ﬂ s
"\-"t. -"ﬁ LA 6',',;!. yaars, resident of, Yibl= Kedegar, ﬂ.‘j‘...[k?cttﬁ " st 3 -ﬁl!&s}. i s d._rum

Piv -

AL

_[El'l::ho.n. do hereby solemnky affirm and siate on oath s under:-
=1 lrike out whichever is not spplicable)

P RAm.

(1) Lema candidate set up by - - mpune of the pulitical party )« am comdesling da
Independant candidats.

(4 Details of PAN and staius of filing of Income tax return :

iil'. Mo, | Mames Permanent The financial year far i Total incnme —b
| Account Nuimber | whichthe last i shown [n Income

{PAN) Ineome-iax remern has | Tax Retwm {in |

. ) T been filed Rapaes) i

159 Lad Baby Rami. | AVIPRTEBE B |

Y [SPite — Rubimadevi | | = |

T Dependent | T | /A NIA :

;-t. Dependent 2 | w/A MNIR NJA 1

[5- ) Dependanld...... | /A n/A N/A |

(3) The following case(s) is/ are pending against me in which cogizance bas been taken by the court:-

[ SI. | Offence Description
Na. . plray
{a) | The details of cases where the court has taken =
cognizance, Sections of the Act and description
of the offence for which cogriizance taken Nfﬂ
(b} | Name of the court, Case No. and Date of order h‘,fﬂ B
taking cognizance :
T | Detalis of Appeal (\)7 Application(s) for revision, _ .pm ]
L (if any} filed against the above order{s) ° J"‘l'."."i

4. Cases in which | have been convicted by a court of lnw{other those rcferrnd 1o in Form 26): *-

——amm — ey . e i 11

[{a} | The details of cases, Sections of the | I
; Act and description of the offence for | = |
i which convicied : N .'r A !
o TR N, TR 1 ST i
| (W) . Name of the Cournfs). Case No. and |

! N[A 1-

l [ate(s) of order(s)




" Punishme iz |'f|F'-J il
[l ¥
| i

= amr ek

P3¢ That | give hei etn below (i detsils of oo ux.wts (v abibe and ioimovable e j of mvsel.

sy tpouse snd all dependens:

A Details of imovable sissets

Nale:

I, Assels in joint name imdicating the extent of joint ownership will also have 1o be piven

1 In case of depositTnvestment, the details including Serial Nunber, Amount, Date of Deposi, the Scheme.
Mame of Bank! Institulion and Branch are 1o be given

1. Value of Bonds/ShareTiehentures us per the current markel value in Stock Exchange in respeer f lished

companies and as per books in case of non- listed compunies should be given.

4. Dependent’, here means a person, substantially dependent on the income of the candidate.
5. Details including smount is 1o be given separately in respect of each investment)

Description

Self

Spouse

Dependent-1

Dependent-1 l Dependent-3 |

" T Cashin hand

R - 11 5wmD

Y- oo

NE -

| |
MR- f P

(i)

Details of Deposits in Bank
accounts (FDRs, Term Deposits
and all other types of Deposits
including saving sccounts),
Deposits with Financial
Institutions, Mon Banking
Financial Companies and -
Cooperative societies and the
amount in each sich deposit

kg - tomzTD

ME—

NE

(i)

Details of investment in Bonds,
Debentures/shares and units in
companiesMutual Funds and
others and the amount.

MR-

NEC-

{iv)

Details of investment in NS5,
Postal Savings, Insurance Policies
and inwestment in any Financial
Instrument in Post office or
Insurance Company and the
amount

HEL

MR

Personal loansfadvance given to

any person of entity ineluding
firm, Company, Trust etc. and

I other receivables from debtors

and the amount.

NIt

N

Motor Vehicles/Aircrafis/
Yachis/Ships (details of Make,
Registration Ne, ete, Year of
Purchase and amount )

e

NP~

N2

Jewelry, bullion and valuable

vidJue)

thing (give details of weight and

Segem geid

| 1570w Ia-

tred- - jald
Ysemn f5.




—_—— = ——— i i

\5] Ay other sssets such s walve of | oo, 1 - ; 7
O = | g BT WAL | wRC, il
{ix, | Gross Total value BN = e Sl (e o it hgcER :,

- —— sl - I
. Uretuils of inmovable assets:

(Newe: 1. Properties in joint ownership indicating the extent of joint awnership vil alsa have to be indicat.d

2. Each land or building or apartmeni should be mentioned separaiely in this format.)

—

5. | Deseription T [ sar Spouse | Dependent-1 | Dependent-2 | Dependent-.
Mo
9 L:::c:tim-.(ﬁ- ] | Katepar NRe - | pEc NI r‘ NEC
33%, 67,
| _ Sun;gm:mhﬂ'(s} R 7T T Sl B 0 N
.lql [ 8] A% iﬂ [l
a;:r e B Acve | NPL—| P NAC | N
| Whether inherited
[Tesnrlﬁ:m . e R~ T L NQ(_,-J Nﬁf__
Date of hu.‘ i fuelf : ——
am,uiﬁmap,:n;pa;ymfuﬂ = . L ~iA N/g NIA N/A- !
Cost of Land (i f
pwthz-s:]at the time of M/ ~IB NIA N/A n/p
purchase
Any [nvestment lard o
wyotdovapee, | wp=| i | | e N A
:.nn:h'utl:ﬁmm.
Eﬁmmcmmmum 20 Lashr | N IA Mla N/ A nJ g
(i) | Nop-Agricultural Land
] Location(s) NI N/A NR N/A nlp
Suw:yuru.lwmbur{s} :
Area (Total measurement
. 0) ! NIR | e n[p N NIA
Whether inherited propert
(Yes or NO) ! Al Nig A nle nla
[ Date of purchase i fsell
ost of Land (in case o
mr:l::ujstﬁwtim:uf N/ A MiA N A p&.fﬁ N,!’q
=
I n the land b :
s n/a | Nla NIk | pNA Nl
construction te. ; L :
i;;up::xlmﬂlctqrrﬂﬁ*wmﬁcl N-"H .Nllfﬂ H,’ﬂ‘ NJ"H H;n‘_ [
{iii) Emmuﬂj.a@gn
(including apartments} B
I kpe L U Y L nIR
| [ .
wile up Ares (T
mmwﬁm;m.m ol P -”hi NA I_L NiA |NM’_ *

-



¥ nwaher iherited pmpl.'r;r-:'-

——

i

T

we | nia [ plee [ ATe

Coxhy) T
e L R R TN R
| Ot of properly (incase of 1 = B D TG R T A v
I !purc]t:a.“f]nfcur:ﬁménr MR [ ﬂfﬂ' i Nilﬁ || .N!H‘ I Nf."q'_
I I mﬂpﬁg- i
| [y Investment on the | ! ] BT =
| operty by way of NA LR NIR A NR
| \ gmlullalmcm. consiruction elc | | =
! i::;urw;mimu Current marke MNIA [ ,ﬂ'fﬂ' Np"-ﬂ | N "p, Nrn'
' (iv) | Reesidential Buildings (including | - ;. _F = == ' e 3
e ool BT SR T T SR
. - Survey number(s) - &
. :qn?.l‘;Tmal measurement in :if-l?ﬂ-{? "’/H ﬂ,ﬂ- ;N'_-’ A .N‘rn'
e N T L L N L W T
| e ThoRey $ | NAR T NA | MR | R
' Lcnindoen o | w18 | NI | NIR | win | wiA
1 Cost of i F
purcuse) 5 the tirne of NIB NA& | NR | A | R
| purchase
Any Tnvestment on the land by
wyctdocemen, | NIA | NA | NE [ wia | e
| onstruction etc.
e et g | wIA | ol | NIB i
.[-'v} Others{!}mha:mlmﬁtm IR ﬂfﬂ‘ ﬂr’-ﬁi NP'PI N’r&_
i {vl) | Totalof Ca Ma
0 Vaeor mpyae |38 Laar| MR | e | n[A | NP

{6) I give berein below the detalls of liabilities’ dues 1o public financial institutions and governmeni :-
(Nate: Please give separate details of name of Bank + institution, eotity or individual and amount for each ftem)

f§°
| Mo

i

Deseription

Sell

Spouse(s)

Dependent-1

Dependent-2

Dependent-

[
_

r T entionéd in (i) above.

Luan or dues to Bank/Financial
Ingtitution(s)

Mame of Bank or FI

Amount cutstanding

Marure of loan

EJFIf"

W'

By —~ foweEEn

IR

N

n/ A

NI

-

Loan or dues to any
individuals! Entity other than

MNama(s)
Amount outstanding

- Ialkes

| Nature of loan

Mg

N/P

nN/g

nia

_NA
niA

NI &
L ONB




[ A A | e | N /e | e
___| Grand towl of a bilities Re-towmmsp | NIB | pNIh 0 N[ NTA
™ Chues 1o dcpa.rtl::‘n:li dealing {
with gavemnment ® i ﬁff_... ‘H",p E..--: N }— N} A
_ i acconimaodation !
] Dues 1o departments dealing _l___.___...___._ [ _+_ 3
with supply of water ﬂ£ L— ,,Nrt-{-"'_ Nf L. ! NP (— |N-£ —
Dues to depariments dealing =g
with supply ofﬂu;:-ﬁclty i NEC—- | NP~ N L Y- ;J,‘?L wie
Dues to departments dealing 0
ith : e~ ) L —
vl p;umpgir'::bd o ME nNE Ny NP | NP
\;'qu to departments dealing v
‘emment
Cooling st | MR | 19U NPL ) | NP
_lelicopters) ! —l
Tncome Tax Duess [ pI MR- sl PUy T I
Wealth Tax Dues = NI | nFe - NI [ pIC
Service Tax Dues NEL— rIc— wNEC NI | NI -
Municipal /Property Tax Dues NEL—- | NEC—| pNBe—| NI - | ple -
Sales Tax Ducs MR- | P M- NP | wEL-
iy ohate dimy NiL- | Nfe pNEL—| NI | i
Grand total of all Govi. dues WAL | pbe— | ale | nEe- | R

(7) Detalls ol profession or occupation:
o Self.. fodif s

Shan—
b. Spouse el usorker”

{§) My educational qualification is a5 under:

(Giw:. details of highest School / U niversity education with full form of the certificate/ diplomal degree course)
{Name of the School /College/ University and the year in which the course was completed.)

(" ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidnze

ShisaBem. Lol Babu Kaml-

2. | Full postal address

VidH Fo- [<afefar, P 5. - Sajors, Dusaffases

1, | Mumber and Name of the cunsﬁlu:_ﬁy and
state

g2, Sakra (ﬂrEC-j "

3. Name of the Political party which set up the
candidate (otherwise write ‘independent’)

R-4. .

(&) Number of cases in which conviction order
passed (other than those referred to in Form 26)

Ne— i




rﬂi'{-.'. Tutal number of Aiding vases wherethe | T T s
o emer () have taken cognizaies - N &
Wl [l e U - . -'
L5 1 PAN af T ] Wew Foar which bt Tl vy Sifsciines
O ) " _ | Incume Tax Return lited |
|| {a} Candidate L
. | (b Spouse: ' il i
.| fe) Dependents Sy i maen . Ry nans T M
la, i . Details of Assets und Liabilities in rupees Supa:
mﬂphm i Self Spouse | Dependent-1 | Dependent-l] Dependent-111 J
A enble ]
| Asset (Total value) 4 . NEC H’.E' C -N‘ﬁ C
Bb. Timin ] WP B By T SR 1
! Asser 38 Lectp NAC | MNP | wlcC |
(i) | Purchase Pricc and i ' 2]
Dievel nt Cost of
immovable Propeny | A | NBC| NPC| NRC—| NP |
(Total Value) | ' i
[ii} | Approximate Cumen :
Market Price of 511.7-”‘ i | RO NEe
Asses (Total Valu)
7| | Liabllities o
(i) Government : [
dies CToaeh NAC | NELL pe | RO NRC
{1i) Loans from Bank, ﬂf{, ﬂ/@ C Ff_,,rr -
Financial Institutions end |sTossD
others (Total) 'N M
B. | Highest educational qualification: ol
(Give details of School / University education with filll form of the certificate/ diploma/ depree
course) (Name of the School /College/ University and the year in which the course was completed. ) |

I, the deponent, above named, do hereby verify
best of my Imnwled_ge and belicf, no pant of it

declare that :

{a) there is no case of conviction or pending case Bgpins
11 L my spouse, or my dependents do not have uny asse

nbave,

Verifiedat.............c....... .....this the. ..

YERIFICATION

RN T T T

and declare that the contents of this affidavit are true and correct 1o ihe
is false and nothing material has been concealed thers from, | further

me other than those meationed in ftems 3 and 4 above:
t or linbility, other than those mentianed in items 5 and &

........ 211 ]

e —

TG PR UL

DEFONENT




-

Nete: 1: Affidavit snould be filed Tntest by 3,00 7M on the
2 Affidavit snould be sworn before an L

© Publiz.
3. Al columns should be filled up and 10 column to be lef blank. If there is no information to Turnisl i respeh

any item, either “Nil" or “Mot spplicable”, as the case may be. should be mentioned
 The affidavit should be either typed o written legibly and neatis

last date of filing nominations,
th Commissioner or Mustraie of the First Class o nefore & Mimar |
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